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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEW DELHI
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OA No, 1437/99

New Delhi, this the 15th day of June,1999

HON'BLE SHRI S.R.ADIGE, VICE-CHAIRMAN(A)

In the rnatter of:

oiMo, Krishna Katarya,
w/o Shri Naveen Katarya,
'/0 K~1/43, Mohan Garden,
Peepalwaia Road,
New Delhi. A r-. r-. 1 4 4-

(By Advocate: Shri Ajesh Luthra)

w.-.
VCIouo

Lt. Governor of Delhi,
Govt.
De 1 h 1
Govt. of N.C.T, of Delhi,

•  ] iv.^ariu

»-• t i ls-# t/ri ici ocurcLdry,
Govt. of NCT of Delhi,
5, ShaRi Nath Marg,
De1h1.

3. The Principal Secretary,
Directorate of Education,
Old Secretariat,
De1h1.

4. The Director of Education,
Govt. of N.C.T. of Delhi,
Old Secretariat,
n.^ 1 K 4
uc 11 i I •

(By Advocate: None)

ORDER (ORAL)

By Hon'ble Shri S.R.Adige, Vice-Chairman (A)

Applicant seeks a direction for her permanent
ausorption as Assistant Teacher in the Directorat of
Education, Govt. of N.C.T. of Delhi

2. I have heard applicant's counsel Shri
Ajesh Luthra, ^ ,.^ho states that under similar
circumstances, the Tribunal V_.^ns order dated

/y
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30.09.1934 passed In OA No. 1899/90 (Srnt. Krishna

Sharrna vs, Delhi Administration St Ors) had allowed the

GAjdirectina the respondents to considei tne dppi loanu o

case tor permanent absoi puion in biieii Sci v ice by a

speaking order under intimation to that applicant within

a period of three months from the date of receipt of a

copy of that order.

3. Shri Luthra further states that under

similar circumstances as many as 15 othet candiddues

identically placed have been absorbed in the Directorate

of Education I Govt. of N.C.T. of Delhij pai uioulais of

which have been furnished at Annexure A-10. Learned

counsel also states that in another similar case, one

Mrs. Pydapati Padmaja VNN, who was apprehending her

repatriation, filed CW'P No. 2426/39 directly in the

High Court of Delhi, upon which the High Court by its

order dated 23.4.1999 has directed the respondents to

show cause as to why the Writ Petition should not be

admitted and in the meanwhile directed them to maintain

the status-Quo in respect of the petitioner's services.

4. If these contentions are correct, the OA

IS disposed of with a direction to the respnandents to

consider applicant's case for pernianent absorption in

their service, in the light of what has been stated

above, and in tlie light of the averments contained in

the OA, by a detailed, speaking and reasoned order in

accoidance with rules & regulations on the subject

Witii in a period of three niontlis from the date of receipt

of a copy of this order under intimation to the

app11 cant.



5. Meanwh i Ie. ti l ! respondent s pass the

aforesaid order, they should not repatriate the

appl icant to her parent organisation.

6. If appl icant, after passing of the

speaking and reasoned order by the respondents pursuant

to the aforesaid direct ions, sti l l feels aggrieved it

wi l l be open to her to agi tate the same in accordance

wi th law, if so advised.

(. The 0..A. is disposed of accordinlgy. No

cos t s.

-■ Let a copy of the 0. ,A. be enclosed

alongwi th this order.

o/lOx.
(  S.R'. AS2IGE)

Vice-chairman (.At
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